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- question of admission. Let notices be ie,si:e'd to the
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Adjourned to 27.8.1996.
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Shri R.,K, Giri, the counsel for the ?Etpp'licant.
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Heard Shri J.Saran, counsel for the applicant,

Shri R.K.,Chaubey, Jr. Counsel to Sr.S.C., prays for
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three weeks' time to file W.S. He may be allowed to
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24/13.05.99. .Shri Y.B.Giri with Shri J.saran,counsel for

<

’ he was put under suspensz.on by an order, dated 1l4th_

“memorandum of Charges, being\dated léth November,

1994, ‘was”servéd upon the applicant on the same day.
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Shri G.Ke.Agamwal, ASC for the respondrents,

While a.disciplinary pmceeding was contemp-

lated agamst the applicant for certain cha rges,

November, 1994 v:.de Annexure-A/B Therehpon, the
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The proceeding - mit:ated against the appllcant is

in the mn.ds’c of hear.mg and it has notsj yet been
concluded, The learned counsel appearing cpn behalf
of the respondents submits that the delay;was also |
caused because the applicant was not co-opexatmg
kﬁnn the disciplinary proceeding. Be that as it may,
we are afraidzgll?et delay occured in conduct ing t;r/
proceeding may defeat the very purpose of thé}"s/—m
That being as such, we woull most == certalinly/
direct the respondents to conclude the pending
disciplinary proceeding within six months f rom

the date of communication ) of this order subject
to the condition that the applicant shall have to
Cco-operate to expedite the proceeding. We may also
observe that since the order of suspension has
been allowed to continue for a pretty long period, -
which may n_ot be appreciated, it is now high time
for the respondent authorities to re-consider
whether the suspension order should be revoked at
the earliest possible, |
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